
(Sliri D. P. Chattopadhyaya]

the benefit of this law not be made available 
to the womenfolk if there is failure of the 
traditional contraceptive ? I say that this is a 
radical attitude which, though appreciable is 
not practicable.

Similarly, a question was raised that in the 
name of morality or in the name of eternal 
value, wr should not allow this law to be used 
as an instrument of fcticide comparable to 
the genocide of Bangladesh. An hon. Member 
said that the introducti >n of this Bill would 
entail feticide and that sort of thing. Now, I 
do not know what eternal value means. While 
wc cannot neglect social values, we cannot also 
overlook the situation created by unwanted preg
nancy, pregnancy treated by pressure of circum
stances, wheie women have fallen a victim to it 
circumstancially, when they aie not prepared 
for it otherwise. So, Sir, in the name ol eternal 
values we should not encourage a fossilised 
sort of attitude. Somebody has said this is a 
half-way house. As I have already said, unless 
the social milieu is prepared to accept this 
progressive line it is no use foisting it upon 
people. Wc do not claim it to be a very redical 
piece of legislation but, I think, if it is accepted 
and ac ted upon by the masses it will go a long 
way towards the emancipation of the women 
of India. With these words I  urge that the 
Bill be approved and passed.

16 h » .

MR. CHAIRMAN : The question is :

“ That the Bill to provide for the termi
nation of cei tain pregnancies by registered 
medical practitioners and for matters connec
ted therewith or incidental thereto, as passed 
by Rajya Sabha, be taken into considera
tion."

l'he motion tea? adopted.

MR. CHAIRMAN : We shall take up the 
Clauses. There arc no amendments. So, 1
shall put all the clauses together. The question

i
is :

“That clauses 2 to 8 stand part of the 
Bill"

The motion was adopted.
Clauses 2 to 8 were added to the Bill,

CIm * I, the Enacting Formula and the Title were 
added to the Bill
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SHRI D. P. CHATTOPADHYAYA : I 
move :

“That the Bill be passed” .

MR. CHAIRMAN : The question is : 
“ That the Bill be passed”

The motion was adopted.

16 03 h rs .

GUJARAT STATE LEGISLATURE 
(DELEGATION OF POWERS; BILL

THE M INISTER OF STATE IN THE 
MINISTRY OF HOM E AFFAIRS (SHRI 
K. C. PANT) : Sir, I beg to mo\e :

“That the Bill to confei on the Pre
sident the power of the Legislature of the 
State of Gujarat to make laws, as passed 
by Rajya Sabha, be taken into considera
tion.”

The House is aware that in the proclamation 
dated 13th May, 1971, in relation to the 
State of Gujarat, the President has declared 
that the powers of the State Legislature shall 
be exercised by or under the authority of 
Parliament. However, in view of the otherwise 
busy schedule of the two Houses, it would be 
difficult for Parliament to deal with the various 
legislative measures that may be necessary in 
respect of the State. There would be particular 
difficulty in situations requiring emergent 
legislation. The Bill, therefore j seeks to confer 
on the President the power of the State Legis
lature to make laws in respect of the State. I t 
has been the normal practice to undertake 
such legislation in relation to the States under 
the President’s rule and the present Bill is on 
the usual lines. Provisions has been made for 
the constitution of a Consultative Committee, 
consisting of Members of Parliament, which will 
be consulted before enacting laws in rcspect of 
the State of Gujarat. Provision is also being • 
made to empower Parliament to direct modifica
tions in the laws made by the President, if 
considered necessary.

I request the honourable House to accept 
the legislative proposal before it.

MR. CHAIRMAM s Motion moved :
“That the Bill to confer on the President 

the power of the Legislature of the State of



Gujarat to make laws, as passed by Rajya
Sabha, be taken into Consideration.”

SHRI GADADHAR SAHA (Birbhum) : 
Mr. Chairman, our House is being requested 
to consider thr Bill to delegate to the President 
the poweis of the State Legislature to make 
laws in relation to Gujarat a* a result of im p o s i-

tion of President's rule on 13th May,
This was indeed a very sad dav for Gujarat in 
particular and the d< mocratic people in genrral, 
because the democratic Government led by 
Shri Hitendra Desai, was toppled on that very 
day. The way in which the democratic 
Government was toppled, President’s rule was 
imposed and legislative powers of more than 
four big States m India were being delegated 
to the President, to one man, was not compatible 
with democratic principles. This tendency to 
take out State administration has become a 
great danger to parliamentary democracy. I, 
therefore, oppose the Bill.

During thr last three or four months it was 
seen that the Central Government was not 
going to tolerate any opposition party Govern
ment in any State under any circumstances and 
its main intention was to topple the opposition 
party Governments in many States. In  West 
Bengal, when the then UF Government was 
toppled and the State Assembly there was 
recently dissolved it was said that it was due to 
the law and order situation.

But what is troubling Gujarat i The law 
and order has been kept well there. Workers 
have been shot in the streets of Gujarat. Agri
cultural labourers are being oppressed there. 
But there is no question of law and order. What 
is the reason i Why was the democratic Govern
ment of Shri Hitendra Desai, which belonged 
to the same class that rules the Centre toppled?
It is well known to us all that Gujarat is the 
paradise of Indian monopolists, capitalists and 
the landlords. Most of them come from there. 
They were all satisfied with the Government 
led by Shii Desai.

The ruling Congress Party has got a big 
majority in Parliament today but in spite of all 
this, the fact is that the political crisis of the 
ruling classes and the economic crisis have been 
deepening in this country and in such a serious 
situation what the ruling classes want is 
m onopolistic control of the entire state power 
in  the country. This was the reason why the
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leadership of the ruling classes at the Centre 
have been obliged to suppress even the Govern
ment of their own class when and where this 
class plays a dissident role,

Gujaiat was once pra srd as a very progres
sive State in Parliament. But the report of the 
Commissioner for Scheduled Castes and 
Scheduled Ttibes presented a very different 
picture. It shows that Gujarat, the birth place 
of Mahatma Gandhiji, has been and is still the 
home of oppression of the Scheduled Castes 
and Scheduled Tribes and of the practice of 
untouehabilitv.

I f  the Central Government that claims to 
be progressive does something good in this 
connection, it will be a very good thing. But 
the indications are otherwise. The then Chief 
Minister of Gujarat, before he gave up his 
office some days ago, passed an order that 
education up to standard X would be free and 
rompulsory there. But, what did the Central 
Government do ? The Central Government set 
aside the order. Therefore, it is no question of 
being progressive or reactionary. The question 
is the entire control of State power in the 
country. That is the thing involved and the 
story of being reactionary or progressive has 
been told and retold during these days, and 
then lots of reactionaries were taken into the 
Ruling Congress Party and they all became 
progressives. Therefore, this sort of drama that 
is enacted here is meant only for befooling the 
majority of the people. This will either stop 
befooling or will create a disgust for parlia
mentary democracy.

fasrirtW JT  ( f o f w )  

v *  % fa  ^ f r
% srrarR  f a rH ?

Tt ?ftf ̂  *rr affaire for
Srfa?r fa ?  tfr ^

| I T  sp r^T  I g s m  %
z z  »ri ,  ^  s t r

JTfft 15fi?T ^  s i r  spr

*****  %, t  s f q  ^

3TTT f«FTRr W f r  ff, f a t f  *T

STT'T ^

apt sir?  ’P t  % sr?rf *r*r i 

m  i r f  % f a  T fc rc  Tnrf
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s r f ^ r ^ T  sft irsp r*

sft ^ fT R  ferT |  t  ^ r r  1 1
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3pft ^  -3Rfat ^ t f  #5^fr ?rft f c r r f  1 1  

?»rfa«T t o  *r ^ r ^ t  3 ^  

^f% n[ dft^- arr^t % f a ir  m*r' x p w  ?R  

s r t  ^ r% ir  f a  ^  ^  tr^r ^  ?rr

^  ^ ? f a t  * f t f ^  | ^ r r |  3n%»ft t

7 #  5RTR ^  IT s rfa r  q-RT ^ 5 R  % 

f^TR-f^r n  3 f t  a r R t  % t f t

apgi «rr dft^ <j?r ^ tt w ? r r  |  f a

*£3TTR T̂ t T ^ r t o  ^ 5 F !  ^ T ( ^ r

^ft Tr#fr?3Rc* srirfcT % fa»r ^ |? r

^ t  % 1

•̂TT trap ^*PT ^?Tr^ TO |  f a  ^prr T?T

ir t i % 3 r  * f t  w r  t « arrar
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t r  an% ^ r f r  ^ r  ^fr f r r ^ r  *t
tr^ft^T ’T fTft f*FT T O  I  I %

^ r r  g  f a  s r ^ t  ^  3 r ^  ^ tt q r  T rsfa t^

drrr^T  ^  #  ^ r^ frr  f  f a  t o  % ^

Jr 3TFT TTS STfTTft ^T ST^TR 

fa *r r  5t r  ct«it  ^ * r € t 3 r f t
f t  |  ^ * f a t  # f3 * T  r̂5?r ^  t o :  srnt 1

^  5rs^t % s rw  A  j%  fa?=r ^  w f t z  

^  \

*SHRl J . M. GOWDER (NUgiris) : Mr. 
Chairman, Sir, I oppose the Gujarat State 
Legislature (Delegation of Powers) Bill.

I would briefly explain the reasons for my 
opposition to this Bill. Immediately after 
Shu Hitendra Desai resigned as Chief Minister, 
the Governer of Gujarat submmitted his Re
port to the President recommending the impo
sition of President’s rule and the dissolution 
of Gujarat Legislative Assembly. The MLAs 
or the ruling party might have defected to 
some other party or parties and as a result the 
Chief might have lost his majority in the

•T he original speech was delivered in  Tamil.
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Assembly. How did the Governor satisfy him
self that the ruling party had lost its majority 
without convening the Assembly ? If  he had 
convened the Assembly, he might also have 
come to know that some other political party 
had becom<* a majority party to form a 
Government and then he could have asked 
that party to explore the possibility of forming 
an alternative Government. Here the Gover
nor arrogated to himself the role of a Legisla
tive Assembly and in his own wisdom chose to 
recommend the dissolution of the Assembly.

As a contrast take the case of U ttar Pradesh. 
I  would like the hon. Minister of Home Affairs 
to reply why, after the resignation of the Chief 
Minister, Shri T . N. Singh, the same course 
of dissolving the U. P. Assembly, as was done 
in the case of Gujarat, was not adopted.

Perhaps it did not suit the convenience of 
the ruling Congress Party here, as it was 
determined to furthei its interests in U. P. by 
making Shri Kamalapati Tripathi as the Chief 
Minister. I  don’t bother which Congress Party 
wants to be in power. While in the Uttar 
Pradesh the ruling Congress wanted to gain 
a foothold in power, it shi^daway from making 
an attempt to form the Government in Gujarat. 
I begin to feel that il was diffident of its own 
strength in Gujarat and that was why the 
President’s rule was imposed in Gujarat, but 
in the U. P. !

Within a year or two after the Elections, 
just because the Government in a State has 
been formed by an Opposition Party, the 
Centre here adopts all unsavoury means to 
dislodge that Government and to hold elec
tions. Till the elections are held, the Presi
dent’s rule is imposed in that State. I  would 
like to ask : have the Central Government ever 
thought of people’s reaction to this kind of 
never-ending game of toppling indulged in by 
the ruling party in the Centre ? Under these 
circumstances, can we call ourselves a demo
cratic country ?

The people in a State exercise their fran
chise freely and fearlessly and give their ver
dict in favour of a certain political party to 
rule the State. After the elections, the Assembly 
is convened and the elected Members take the 
oath under our Constitution. The political 
party which has the majority is asked to form 
the Government. During the past three, four
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years we have been seeing that the elected 
representatives of the people change their 
allegiance outside the Legislature, though they 
subscribed to the ideology of the party to 
which they belonged a t the time of elections. 
The former Home Minister appointed a Com
m itter to go into the question of such defec
tions of MLAs. I  would like to know why 
the Report of this Committee has not yet been 
placed on the Table of this House. What ac
tion the Government have taken on the recom
mendations by this Committee ? I a m  cons
trained to surmise that perhaps the Report 
might have contained some strictures on the 
ruling Congress Party itself and that is why 
it has not yet been placed on the Table of the 
House.

During the recent mid-term Elections to 
Lok Sabha, the people of the country have 
given their unqualified support to the ruling 
party by returning the members of the ruling 
party m massive numbers. Similaily, whether 
it was Gujaiat oi Punjab, when the people 
of the State had once chosen on their own free 
will a i.cj Um political party—it might be an 
opposition party—to rule the State, the cannons 
of democratic functioning demanded the unin- 
teirupted continuance of that party in power 
for a period of five years in full. I do not ap- 
piove of the Central Government’s unwarran
ted interference against the will of the people 
expressed by them in the elections. But, the 
Centre here is obsessed with the idea that even 
in a State no Government formed by an oppo
sition party should be allowed to continue 
for the full period of five years. Is this the 
way to foster and cheiish democratic ideals in 
our country ? That is why I have been stres
sing frequently in this House that the Centre 
should rid itself of the opposition paity phobia.

16.30 hrs.

[S h r i  R. D. B iia n o a r e  in the ChairJ

The Govemoi of a State cannot be the final 
arbiter in deciding whether the ruling party 
has lost its majority or not. It may be argued 
that the MLAs had written to him about the 
change in their political affiliation. But you 
must have come acro$s many instances where 
these MLAs had without compunction taken 
back such letters. How can anyone testify the 
actual strength of a  ruling party at a given time,
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when defections take place outside the Legisla
tive Assembly i There is no other alternative 
for the Governor except to convenc the Assem
bly which is the right forum for verifying 
whether the ruling party commands a majority 
or not. Instead of the Governor forming his 
own judgment, he should stiengthen his hands 
by having the matter decided on the floor of 
the Assembly

I would ratcgorirally state that a soit of 
deception is being practised on the gullible 
people by saying that the ruling party has lost 
its majority and that is why the Legislative 
Assembly has been dissolved. Then, in addi
tion, the Centie does not hesitate to take shel
ter under the Governor’s Report to the presi
dent recommending dissolution of the Assem
bly. Is the Governoi an elected representative 
of the people ? Just like the Chief Minister, 
is he chosen by a party forum ? Does he 
represent the people of the State i He is only 
an Agent of the Central Government, to carry 
out the dictates of the Centre at the State 
level. If  he is asked to remove the Chief 
Minister of State, not to the liking of the 
Centre, and to choose his own why of doing 
that either by dissolving the Assembly or by 
suspending it, he has to take it as a directive 
from the Centre. I f  he does not act accor
dingly, he becomes persona non-grata with the 
Centre. In his own self-interest the Governor 
does what the Centre wants him to do. I may 
unhesitatingly say that if a duly elected State 
Legislature is to be dissolved merely on the 
basis of the Report of a Governor, who is 
nothing but a mouthpiece of the Centre, it is 
surely a death-knell for democracy in our 
country. If  the Centre persists in indiscrimi
nately playing the game of toppling the State 
Governments not belonging to its ilk, I  would 
like to warn that the people of the States 
would not look on helplessly and their wrath 
will turn on the Centre at not a very distant 
date.

•vVitli these words I  conclude.

SHRI BHALJIBHAI PARMAR (Dohad) : 
Mr. Chairman, Sir, it is very unpleasant that 
w e  have to consider the Bill on the Gujarat 
S ttte Legislature (Delegation of Powers) Bill, 
1971. This is as a result of the defection of 
Gujarat State legislators from one party to the 
other which should be condemned, as it is an

unhealthy practice in the democratic set-up of 
the country for which the Government should 
bring a Bill to ban defections. Defections in 
the political field really cause a  licad-ache in 
the smooth running of a democratic govern
ment. The legislators, it seems, can be purcha
sed by any party in order to come in power, 
and henre it becomes quite necessary to discon
tinue this practice in the whole of the country.

The Governor of Gujarat, as I understand, 
has also requested the Central Government to 
legislate and ban defections immediately so that 
this disease of temptation of defections can be 
looted out fiom politics.

The President’s rule was imposed in Gujarat 
oil the 13th May, 1971, and hence, it has 
become necessaiy to delegate the powers on the 
President to legislate for the welfare of the 
Gujarat State which is agreeable under the 
circumstances ; but the methods by which the 
popular, democratic government was toppled 
were really undemocratic and immoial. Really, 
the Ilitendta Desai govcrmiient was popular 
but it turned out to be reactionary because it 
was not in the good books of the Prime Minister 
as it belonged to the Congress Organisation 
party.

I now hope that the powers which arc to be 
conferred on the President would be used with 
discretion and fairplay and the Government 
would enact legislation which would streng
then and continue the progressive policies 
which the Hitendia Government initiated.

Looking to the decision of the Hitendra 
Government, the scheme to give secondary 
education to all the students in the State should 
have been implemented by the Governor in  its 
true spirit. I t has been modified by the Gover
nor and applied to certain income groups. 
The Central Government may think over this 
matter again.

The Government should look into the 
causes of delay in the conduct of the proceed
ings of the tribunal for Narmada. As this 
dispute is pending for a long time the Central 
Government should see what steps can be 
taken to expedite the work of the tribunal. 
The Prime Minister should intervene in this 
matter and settle the dispute between the
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Governments of M aharathtra and Madhya 
Pradesh, as it is a national problem which is 
to be solved in the field of green revolution.

The question of shifting the State capital 
from Gandhi Nagar has sprung up recently 
and it should be left to be decided by the next 
popular Government which will rome into 
being in 1972. Early action to bring the 
popular Government into being should be 
taken and thr election dates should be fixed.

Now I would like to draw the attention of 
the Government to the problem of improving 
the economic conditions of the Adivasis living 
in the State. Th^ir economic conditions are 
deplorable. T h r y  have to go in search of 
work from place to place for their maintenance 
after the agriculture work is over in the rainy 
season. They have not enough cultivable 
lands. Their living is poor and pitiable. The 
educated youths are also unemployed and they 
are not getting proper work. They are 
frustrated. Small scale industries should be 
started in backward areas where Adivasis arc 
living, in such populated districts as Panchma- 
hals, Sabarkantha, Banaskantha, Baroda, 
Dangs, etc.

Animal husbandaiy industry should also be 
developed in tribal areas and dairy farming 
cooperative societies should be started and 
cncouraged by the Government. Due atten
tion should be given for family planning in 
the whole of the State in order to check the 
flood of increasing population so that we can 
provide bread and butter to the millions of 
people, looking to our limited resources and 
income.

SHRI D. D. DESAI (Kaira) : Now that 
the President has acquired the powers I  believe 
he will also acquire the responsibility and 
accountability to the people of Gujarat and 
the whole of India. Gujarat has many pro
blems and it was said that the Hitendra 
Government was incompetent to handle them. 
Now that the Central Government is directly 
incharge of that State, it should be very easy 
for them to handle those problems very 
quickly.

One of the items that has to be considered 
relates to the freight rates from Kandla to 
different stations. Kandla is a  major port.

One-third of India's coastline, namely 1500 
kms, fall in Gujarat and we do not have busy 
major ports whereas the hinterland behind 
Gujarat is of considerable size and includes 
U.P. and some of the very densely populated 
States of India. The question of the Atomic 
Power Stations in Saurashtra has been hanging 
fire for a long time. The Mitapur power project 
which has been approved by the Central 
Government is based on such feed stock which 
the Tatas would never be able to process eco
nomically and therefore the Central Government 
should reconsider that projcct and base it on 
ammonia or naphtha or such other feedstock 
which could be economically processed into 
fertilisers and should not put impossible de
mands on Tatas. Only thus could this project 
come up. The Kadana Mahi and Narwada 
Navagaon dams have been pending and no 
decision which may go against the interests of 
Gujarat should be taken while the popular 
Government is not there.

Gujarat lias been giving the largest return 
on industries, whether it be in the private 
sector or the State sector or public sector, but 
unfortunately the Government of India has 
not been able to see its way to make invest
ments in industries in Gujarat. Much of the 
money that the Government has been receiv
ing by direct or indirect taxation has been 
coming from some of the industries which the 
Gujarat people have floated either in Gujarat 
itself or in other States. You may be aware 
that the largest revenue to the Central exche
quer is ltom Maharashtra. The second largest 
is Bengal and the third largest is Gujarat. The 
fourth is way behind. Therefore, Gujarat 
should receive its appropriate share of the in
come that is provided to the Central exche
quer.

You have the Tea Board, the Coffee Board, 
the Ju te  Board etc., but you do not have a 
Cotton Board or a Tobacco Board or an Oil
seeds Board. This is not fair. Maharashtra 
produces one-third of India’s cotton and Giya- 
rat produces another onc-third. Between the 
two there should be some arrangement 
made so that both these States benefit from 
centralised cotton research and training so that 
cotton import is discontinued.

SHRI JYOLTRMOY BOSU (Diamond 
H arbour): Their masters will not allow them
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because they want to sell their sub-standard 
cotton. 

SHRI D. D. DESAI : I would strongly 
suggest that ·a Cotton Board be started. 

Then there is the question of tobacco from 
which a large amount of revenue is received, 
but no input is made. Government may con-
sider at least five to ten per cent of the ~oney 
being ploughed back into these things so that 
the income may also increase. 

For now television statiom, the highest num-
ber of radio licence holders are in Bombay, 
Delhi and Calcutta in that order. The fourth 
is Gujarat, the Ahmedabad-Board region, but 
this is also ignored. We do not mind other 
States having television, but some how or 
other the legitimate claims of the intermediate 
party are overlooked just because somebody is 
not making a strong representation. Demons-
tration should not have greater effect than in-
telligent argument before you. Therefore, the 
Ahmedabad-Baroda zone which has the large 
number of radio licence holders deserves a 
television station. Besides a satellite telecom-
munication system, alread y exists near Ahmed-
abad for the television system. This may be 
looked into. 

The Ahmedabad pirport is a primitive one. 
This is known to the Government of Indi·a. 
Something should be done at the earliest 
date. 

Then there is the question of oil and gas 
prices. The Koyali Refinery was transferred 
to the R efiner Division and latter on to the 
IOC, with the result that the ONGC is 
deprived of its revenue. I do not know why 
this should be so. The ONGC is loaded with 
the debit of development and drilling in other 
States, and the Gujarat people are made to 
pay the cost of development, drilling and 
prospecting in other States by means of higher 
prices of gas and fuel. This is unfair. The 
development cost or the prospecting cost should 
go to the capital account and should not be 
debited to the r~venue account as it is pre-
sently done. 

There are quite a number of other 
questions, particularly the development of a 
second major sea port between Cambay and 

Surat. This has been already brought to the 
attention of the Government. Now there is 
only one port at Kandla. Government may 
take up this item also. There is no time for 
me, though I can reel out a few other pro-
blems. The Central Gevernment are quite 
competent. They have a large Secretariat, 
and since they have taken over the responsi-
bility of the State of Gujarat, they will find 
cooperation forthcoming in discharging their 
responsibilities. Particularly one item which I 
must refer to hurriedly is providing at least 
two or three down-stream units of the petro-
chemical complex which would give the State 
some revenue out of its own natural resources. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : Sir, I have made a note of the 
various projects which Mr. Desai has reeled off 
with great facility and felicity. Some other hon. 
friends also have referred to the developmental 
projects of Gujarat and the need to take some 
action about some of them. This motion before 
us has a limited purpose and I hope hon. 
friends will excuse me if I do not go into 
all t hose projects in detail at this stage. I have 
made a note of what they have said and I shall 
ask the Gujarat administration to look into all 
their suggestions. At this stage, I would per-
haps be going far a field if I take up these 
suggestions for detailed reply. But d'ne point 
made by my fri end from the DMK and some 
others has to be replied to, and that is, as to 
why the Chief Minister was not given an 
opportunity to form a Government, why the 
assembly was dissolved, whether or not it was 
done in a hurry with some other motive than 
is apparent on the surface-this was hinted at. 
I would briefly refer to the facts which led to 
President's rule in Gujarat. 

On 31st March, 1971, the Assembly was to 
have discussed a no-confidence motion. Imme-
diately before that, the ChiefMinister submit-
ted his resignation. If the Governor had want-
ed at this stage to take any precipitate action, 
the Chief Minister's resignation had opened 
the way for that. He could have made a 
recommeqdation to the President, dissolved 
the Assembly and so on and so forth. He could 
tlave taken one of the various steps which 
would have prevented the Chief Minister from 
again staking his claim that he has a majority 
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and can form a government. The Governor 
did not do any such thing. As matter of fact, 
subsequently, the Chief Minister did stake 
his claim to form another ministry. The 
Governor examined his claim and on finding 
that Shri Hitendra Desai did enjoy the support 
of the majority of the members of the Assem
bly, invited him to form a new ministry. Mr. 
Desai formed another ministry on 7th April 
1971. It was only in May, after a number of 
members of his party had resigned from the 
party, that the Chief Minister advised the 
Governor to dissolve the Assembly. The 
Governor accepted his advice. The Chief 
Minister still had a majority although several 
members had resigned and although some 
other parties disputed the fact that he had a 
majority, the Governor in his wisdom at that 
stage concluded that he would accept the 
advice of the Chief Minister, and thereupon, 
the Assembly was dissolved. So, I really do 
not know whether in this sequence of events 
there is any misgiving or suspicion or even for 
a difference of opinion. I  hope my bon. 
friends will see clearly that the Governor did 
not act in haste. He gave every opportunity 
to the Chief Minister to form a second govern* 
ment and only when it was not possible did he 
accept the Chief Minister’s advice and dissolve 
the Assembly.

The second question that has to be examin
ed is what was the position with regard to the 
budget. The budget has to be passed. W ith
out the passing of the budget things would have 
come to a halt in Gujarat. As it happened, 
the Legislative Assembly had passed a Vote on 
Account four months and these were for the 
first four months of the financial year 1971-72. 
That Vote on Account had been passed till 
the end of July, till 31st July 1971 and it was 
necessary that the budget for the remaining 
part of the year should be passed in order that 
things did not grind to a hault in the State of 
Giyarat. For this purpose the Assembly was 
dissolved, the President took over the adminis
tration and the budget was passed by Parlia
ment, In  this context, one fails to see what 
opinion the President had except to accept the 
advice of the Governor to dissolve the Assem
bly. I f  he had not accepted that advice, then 
the budget would not have been passed by 
Parliament, things would have come to a 
halt in the State of Gujarat, public accounts 
which had been duly sanctioned by the legis

lature could not be spent and a stalemate or 
deadlock would have been created. I  am sure 
hon. Members would appreciate it was the 
duty of the President to take over the State 
and see that the State could function in accor
dance with the wishes of the legislature, in this 
case Parliament, which passed the budget. 
Therefore, I think there need be no apprehen
sion on any account.

Then Shri Madhukar raised the point about 
the Committee of Members of Parliament and 
having a committee at the district level. I have 
no doubt that the jilla parishads arc function
ing in Gujarat. These are duly elected bodies 
and I think it would be the proper thing to 
allow them to continue. They being elected 
bodies, it would not be right to supplant 
them from here. So, they should be allowed 
to continue.

Then he referred to problems of land 
reform, the need to help the Adibasis, harijans 
and so on. He knows the policies of the 
government, the objectives of the government 
in regard to these matters. I  can assure him 
we shall adopt an approach, follow a line of 
policy which is consistent with our policies and 
principles in these matters. We have every 
sympathy for the down-trodden sections of the 
society, for the harijans and adibasis. Wc are 
aware of their problems, we are aware of the 
need to push through land reforms all over the 
country, including Gujarat.

My bon. friend from the DMK referred to 
the position in UP. I  have already explained 
at some length the situation in Gujarat. I do 
not think I  need go into the position in UP, 
because it is not very relevant. But, obviously 
there is a Chief Minister there who enjoys 
the majority of the legislature. The legislature 
is meeting even today. There is a vote on 
some matter or the other every day, the 
Chief Minister has a  majority, the party has 
a majority and the government continues to 
function.

Then a question was raised about the Defec
tion Bill and the report of the committee. 
This matter has been gone into so many time* 
on the floor of the House. The Committee 
has submitted its report and, while there were 
some differing views, a broad consensus had 
been arrived at in the Committee. On that 
basis, certain suggestions and proposals were
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draftrd and the Piime Minister had called a 
meeting of the opposition leaders. At that 
meeting these suggestions were discussed but, 
unfortunately, at that meeting there were 
differences of opinion also and later on we 
wrote to the various Opposition leaders to let 
us have their views. Some replies came, some 
did not come and we have been pursuing this 
matter. We are anxious to proceed with this. 
Sir, I  think, I  have dealt with those matters 
which have a direct bearing on the measure 
before us, but I once again thank all those 
Members who have referred to specific projects.

MR. CHAIRMAN : The question is :
"That the Bill to confer on the Presi

dent the power of the Legislature of the 
State of Gujarat to make laws, as passed by 
Rajya Sabha, be taken into consideration.”

The motion was adopted

MR. CHAIRMAN : We shall take up the 
Clauses. There are no amendments. So I put 
all the clauses together.

The question is :
“T hat clause 2 and 3 stand part of the 

Bill”
'J he motion wai adopted 

Clause 2 and '? were added to the Bill.
Clause 1, the Enact'mi’ Formula and the Title were 

addtd to the Hill

S llR I K .C . PA N T: I move :

“That the Bill be passed.”

MR. CHAIRMAN : Motion moved.

“ l'hat the Bill be passed."

SHRI JYOTIRM OY BOSU (Diamond 
Harbour) : Sir, I have a small information 
which Mr. Pant, if he so chooses, can reply to. 
For a »mall State like Gujarat the Government 
of India has sanctioned a grand total of 
Rs. 8,44,000 for the Gandhite Governor, Shri 
Shri man Narayanji for his gubernatorial 
duties ffom August 1971 to March 1972. It is 
a fantastic affair in a country where the average 
man’s income does not touch a rupee. An 
average man's daily expenditure is in the 
region of 36 paise as has been admitted by the 
Government, but you have sanctioned Rs. 
8,44,000 for the Governor. The other day we
s a w  in a social journal, the Illustrated Weekly

of India, that the Gandhite Governor has been 
grinding his flour in a ‘chakki5. For that you 
require to spend Rs. 8,44,000 from August, 
1971 to March, 1972—not even full twelve 
months. What are the items : The Governor 
himself will receive Rs. 66,000 as salary and 
Rs. 18,000 as sumptuary allowance; Rs. 68,000 
is earmarked for the maintenance and upkeep 
of the Raj Bhavan's garden, and the Gujarat 
budget for 1971-72 presented in the Lok Sabha 
has sanctioned Rs. 1,69,500 for the Governor’s 
Secretariat, and Rs. 60,000 goes for medical 
facilities for the Goveinor and his family. Can 
you imagine an expenditure of Rs. 5,000 per 
month for medical facilities o f the Governor 
and his family ? Rs. 20,000 have been budgeted 
for the maintenance and repair of the air- 
conditioned railway saloon. We all go on 
speeding towards socialism, tamajvada and garibi 
hatao, but the State of Gujarat provides a rail
way saloon for hauling the Gandhite Governor 
and his family, which is very modest. Gandhi- 
ji, I remember, used to ride in a third class 
compartment and his followers, as we see today 
in the latest samajvada edition, rrquiie air- 
conditioned exclusive saloons and very dclicate 
springs so that their backs may not sprain and 
get an ache.

17 hrs.

Then, Rs. 5,000 have been sanctioned for 
other tour expenses. Rs. 5,000 have been set 
apart for entertainment and hospitality. I 
thought, they always preferred to live on one 
besan-ka~laddu!

I t  is necessary for this Parliament—it is our 
duty—to tell the people of the country what 
is the true class character of the Government, 
what is it that they are talking. Is it merely lip 
service or is there any substance in it ? They 
arc maintaining these Centre’s political agents 
for the purpose of establishing and rehabilitat
ing themselves in different States and encourag
ing political prostitution. That is all. For that, 
in less than 12 months, they have spent 
Rs. 8 lakhs. Shri Pant will tell us if this is the 
specimen of the garibi hatao movement.

SHRI K. C. PANT : Sir, I strongly suspect 
that my hon. friend was not well when the 
Budget for Gujarat State came up hefore the 
House. He has obviously been thinking about
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these matters and has made a useful conti ibu- 
tion. It would have been more useful, had it 
been germane. But it is not quite ielevant here. 
Nevertheless, if he is talking in general terms 
about the expenditure on Governors and about 
the need to effect economies in that expendi
ture, that general matter is being considered 
by us in all its aspects. But so far as this 
particular matter goes, it could more properly 
have been discussed as a part of the discussion 
of the Gujaiat Budget.

M R. CHAIRMAN : The question is : 

“That the Bill be passed.”

The motion was adopted.

17.03 hrs.

STATUTORY RESOLUTION RE : PRO
CLAMATION IN RELATION TO  THE 
STATE OF PUNJAB AND THE PUNJAB 
STATE LEGISLATURE (DELEGATION 

OF POWERS) BILL

MR. CHAIRMAN : The House will now 
take up i onsidei ation of items 13 and 14 
together.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOM E AFFAIRS (SHRI 
K. C. PANT) : Sir, I beg to move the
following Resolution :—

“That this House approves the Pio- 
clamation issued by the President on the 
15th June 1971 under article 356 of the 
Constitution in relation to the State of 
Punjab.”

Such a Resolution has already been passed 
by the other House.

The House is aware of the circumstances in 
which the Legislative Assembly of Punjab was 
dissolved by the Governor, on the advice of the 
Chief Minister, Shri Prakash Smgh Badal. The 
circumstances are explained at length in thr 
report of the Governor which has already been 
placcd on the Table of the House. It is not 
necessary for me to go into the question of thr 
propriety of the Governor’s action. I would 
only like to draw the attention of the House 
to the situation that existed after the dissolution 
of the Assembly.

The last session of the Assembly had been 
held in January 1971 and a Vote on-account 
for the new financial year beginning from 1st 
April I‘>71 had been passed for a period of 
only three months. This period was due to 
end on 30th June, 1971. The session of the 
Legislative Assembly, which had been convened 
for 14th June, 197 J, to pass the Budget for the 
remaining part of the financial year, could not 
take place as a result of the dissolution of the 
Assembly. Therefore, a situation had arisen in 
which the administration of the State would have 
come to a standstill with effect from the 1st July, 
1971, if in the mean time a Proclamation 
under At tide 356 of the Constitution had not 
been issued and the administration of the 
State had not been taken over by the President. 
Being piesented with this situation, the House 
will appreciate that the President had no 
option but to issue the Proclamation for the 
appioval of which I have now come before the 
House.

In accordance with Art. 350 (1) of the 
Constitution, the Proclamation will cease to 
operate with effect from 15th August 1971, 
unless before the expiiy of that period it has 
been approved by resolutions of both of Houses 
of Pailiament. As the House is aware, the 
electoral rolls in Punjab arc being intensively 
revised and it would not have been possible 
for the Election Commission to hold fresh 
elections, before the expij ation oi the short 
peiiod of two months from the date of issue of 
the Proclamation. I im  sure that m these 
circumstances the House will gives its approval 
to the further < ontinuance of the Presidential 
Proclamation undei Art. 356 of the Constitu
tion.

Sir, I further beg to move that the Bill to 
confer on the President the power oi Legisla
ture of the State of Punjab to make laws, as 
passed by Rajya Sabha be taken into considera
tion.

The House is aware that in the Proclama
tion dated 15th June, 1971, in relatton 
to the State of Punjab, the Piesident has 
declared that the powers of the State Legisla- 
ture shall be exercised by or under the 
authority of Pailiament. However, in view 
of the otherwise Busy schedule of the t*vo 
Houses, it would be difficult for Parliament to 
deal with the various legislative pleasures that 
may be necessary in respect of the State


